CENTRAI. ADMINISTRATIVE TRIBUNAL
MUMBAT RFNCH: :MIMBAT

ORTGINAL APPLICATION NO. 372 OF 200t

| TUESDAY, THE 29TH DAY OF MAY 2001
|
X Y . ‘
SHRI' SHANKER RAJU. ... MEMBER (J)
‘v } '

Shri Prasanna Shivaram Rode,
Son $ Shivaram Ganpat Rode,
Damgude Chawl,

Uttam Nagar,

Pune~411 023.

| Applicant

| By Advocate Shri s.V, Marne

Versus

. The Union of India, through :
| The Director General of Military Training,
: General Staff Branch,

i Army Headouarters,

- - DHQ PO, Delhi-110 001.

2. i The Commandant., ’ | ‘
| National Defence Academy,
Khadakwasla, Pune-411 023. ... Respondents

Heafd the learned counsel Shri Gangar fo? Shri
S.V. [Marne. In this application, the applicant is
aggridVed by an order passed on 28.11,2000 by second
respd&dent whereby the request of tfhe app?icant for
appnin%ﬁeﬂt aon compassionate ground has bheen réjected\
and hﬁé nhame has been deleted from the waiting Tist.
The abb?icant drew my attention to page 23 and

high]%bhted the aspect of instructions issued on 2.11.93
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andlé1so referred to‘the formét enclosed therein which
wnuwd, help the officers 1in order to consider the
appéintmeﬂts an compassionate' grounds. In this
bacQground, it is stated that from the order passed,
theﬁidid not apply theirvmind and no reasons has been
ass”gned as to why the applicant’s case has been
rejebted. By drawing my attention to an order passed by
thiSuBench on 19.4.2000 1in OA. 237/2001, it is
contgnded that 1in similar circumstances, the case of
chefs have been considered and this court - was pleased
to gispose of the ONVPat the admission stage before
ﬁoti%és to he'issued to the respondents by directing the
resp?mdents to pass a speaking order assigﬁ{hg reasons
as ﬁg why the case of the app1icant has not been
cbns%dered. It is further alleged by the Tlearned
cnun#él for the applicant that the applicant is vet to
be accorded the family bensioh to which he is nga11y
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entiﬁ?ed.
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2. [‘ In view of the above, I dispose of this O0OA at
the édmission stage itself by directing the second
respohdent to pass a speaking order assighing reasons as
to w%& the case of the applicant should not be
Consiﬁered on compassionate grounds and while doing so,
the 1étest instructions of DOPT daﬁed 2.12.93 on this

[ .
subje¢t may aise be considered., The respondents shall’
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also consider the .claim of the applicant for grant of
family bension and to act accordingly within a period of
2 weeks Trom the date of receipt of copy of this order.
The O0A: 1is disposed of accordingly without any order as
to costé‘ Copy of this order a]oné with copy of OA

shall also be sent to the respondents.
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